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17.20 hrs.

MOTION RE: APPOINTMENT OF
PARLIAMENTARY COMMITTEE
TO STUDY TELENGANA
SITUATION

MR. DEPUTY-SPEAKER : Wehad a
full debate yesterday on the privilege motion
in regard to many aspects of this problem.
1 would request hon. members to be very
brief. We have just two hours.

ot wes fagrd awdt (FFTwg) o
ursns wEed, § wera s g e vag
Twr 21 et 8 oF wfafa frgea s
g St mwrgra wwr ¥ goeal ¥ ¥
Afg ¥ 37 1 oia, 47 aeqm frrw &
AT qg wiw w2 F e w1 AR A
T feafy F ol ggEi o W
9T Feqae 1 & fawifot afge s
wfadga 16 wf, 1969 aF @ qar +Y 37

ursnm g, w1ox Aw s g fE
FSTET F AT 9T W €H &7 ¥ Sy
TR QR E gg TAeT ¥ Ig-
TE R AW R FE =W A AFWAT
T W% JoTaT 97, AR A 1 A5S 1 J=-
mr @ feafa ov fadre ==l g€ 4
Fw gk fox ot 7y fomd & waia &
IHA F A TEATd W1 AT Iq A A
TOmAT HT W& FIAAET ¥ ¥4T A
g, amar &1 HT WA g gH ASAAT
NIAFRE W TG F T A
diftg &1 e AT F T § AR
falg s F@mAr F wd o feafa
soaw & € 9% wfd @gw ¥ FwAr
fammr wwe 1 & A At f@
dr® w< g @A v g g e
T § A B W R, TG TF T
fawg  alx g #1§ Ywr g fasrar
wfer famy awe 1 g @ @ A
AT GEHMET A FAaT w7 awgee fear o
&

APRIL 8, 1969

Jor Telengana situation(M) 300

IITEE wEew, | wie §f 99 ga
¥ Iwmar &Y feafy qx st @ W,
@ WAF wgeEl ¥ ag gma <@ ar
9% ¥ waegl ¥ gw gfafa g
arg, gl N feafs &1 aemaq 2 8l
W farees afvfeafa 1 fFe e @
gia fear ar gFar §, 9% Fveq ®
9 GHIT 2| HAF §IEd A weaw
—32To P97 FA@ WH—F  qrd=r
N q ffy W oaw W oEEdw
witfr &1 fmfa &51 1960 § o
FEAH WIWT F WEA I AW IURT U
Ta F N F WAsAW A I W
AT & weqer W g WHE I §ELY
afafa S & fdfa fear 91 A "6
&1 gwga 9 gfafa F a7 a1 =@
afafa staa & 0 Y, @ anrt § e
U, ot sl waE ST 39 F Heqe o
@ 3m gfafa & S st dag T uw
s fear a1 Sfew FeFmAT &
awy # gewgw AgRw w1 faw
Tl T g% A1 IgA goed 1
aad femr ar fw @ A0 aEw
q94 qIfaE] & q19 991 FH 9 AT
¥ wré oy qamdi | gg S0 8 @ e
W g% ¥ wgr

“Let me make it very clear at the
outset that I do mot want to oppose
1.

¥fFT Ta% TIT IFA Fg7 ¢

“We have weighed the pros and
cons of the matter and I have said
what we hoaestly feel about it. You
Sir, know the Andhra situation
better. If you weigh the pros and
cons and if you feel that it is going
to serve the cause of putting all the
people together in a friendly spirit
keeping the integrity of Andhra
State, Sir, certainly we will give our
co=-operation.”™
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wEiTg MEat wWaasg &
gaw feafa & Td sadg afafa @a-
Tqw ER0Y, O\ ¥ aE awaa § | ofFT
I |F T F weaw o afafy W
1 fraia #< dY g agEI ) T
R 5 Iz w41 & amgaTe S s
™ ¥ #7 gfafa v faaior s g g
g o Swafefs ¥ aw  agEw
0 ¥ fou qeaag & | 3feT S
Fymm AR A Y, F@ag Aig ¥ oy
R R CEEIR RS A R
TFR F A1 qron fEragl @w
TR ifF AR w3
#YE ey w7 @ & o 9 e e
a1 &%, faay gaw! feafa fawm a7 @@ )
afed SIH0AT & AU "EIeg A wal
fr gudg wfafa A & ak & @&
frea $X | T@ THX_GIEGT A SrHE1
& areq@ A w0, SFANT ¥ SN F -

FTCH FE A T T oL arq W<
FIHTAT F areqE 9 &1 faAr AR I

#eq Y aq T § | X gro weita @
&Y feafy awwar § W & srgm fe =
T aTT & $9eT 7 6 gH 0F gudg
gfafa ot nfge ar 4 e wifg

Te Wt W A sy f5 wensen
zol & semaren faerc § ) el
a9 FraiT g9 HC #) w@rEar § 6%
T 93 95 ¥ g A faw s w1
3% &, U feafa § dadig afafa amwe
w1 &1 ? & 0F ar I8 smA § FE
g fs s @At q@ ot F oA W
A W F o A § wfew wmr awIR
WA & A BT FT FFET HAT
=gt & ? e # sor ot §, ASrAr A
gaa Jgfea g, oF freaa § s o=
fet g soawr ¥ A g sk gH @@
7g! yoar wfgg fF woER TeEt
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AR JTT F GAT 9T, FT AWER
et & fagew Y wfear o aim ¥
ITEH gRIT ! 4 oW 949 ISTAT aF
& d@ifaa agf @ swe ofcfeafa #
&g ¥ 7€ fmar mar, F9< S@T # AA-
AT FY qG FE &1 T A AG ST
T, AT I A W OE YR Aq
fasfaa s s fifow v af @
W & g Wi & T TEF AR ofc
o EFr | AT 3 aforsi #t @rer ad
ST WA § ? W §ES T WA ¥
FfAFT arar 7 FT wFA ! w7 EH A9
T &t Iafeaa sFar &1 g9 G g
fear a%a fe Sa& @17 &t Y T gar
R S® ama & FIW IaH 79 F o
ORRIM &, 99 ATHRIV F gH gUNA § aI
va¥ ufq agrgyfs @ § Mgw am
U & & feq dage § aifs 99 «@-
/Y FIWT FT gY T 9 w9 e
Y e AaF § | AETE & ae #
I JwT F W7 99 @ g wifge 91,
& AR F o ameETEA kY 10 g, W99
9% 9w 7§l fFar @ 0 afe 98 e
oF A A% W fF IWTET w7 oAvHe
L TF TTH 7 99 &7 @
F& T @§ T 81 T | fred e aas
feom< # wim 51 faww g A d5%

¢ @ 9 Toame § afinn 97 =t
FA BY, ST T AT ASAAT FT F7A@T
# Ao $T @ §, Iy Sufeda
o 1T ¥ 3 af aaw @Y Fw Tk
[ Y s Ft afcfeafa dar adt @
wifgw oY 1 ¥fFT AT 7 FEwy @y §
g9 TFT FUSAT 9T FL FF & | 9@ A®
SAdT 1 s feer faeele a1 wwer
N EG T, WA AT TG AT, AT
weed & sfq SaEw @aT § s a7
¥} § ag qeon awadr g T8 § 5 aw
a% ATHST HEH] 9T TG ST AN I
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[t stz fagrdt arodat]
?F{@ﬁ%mwﬁﬁigﬁwm#ﬁ
I

sAag g fsawr @ama W
TS F HAT Y FIX ISFC WA N
fordmmegmadi? ghagrgeg fe
NuTT HAY AT ¥ qq Ag@ § fou v
dz% gori T & S Ra@ W T
T AT 3 5 o faafa e g,
farelt oY fart 7o & sfafafs & sem
A4t 7 7=T F@ § foq 78 gomT §)
FAT ASAAT AT ATHST  FIAH & GG
aeT gl qg dw & T sE § wo
A qAC H HAA B FIOT ASATAT KT
afcfeafa aw gf &, SfeT saw1 go famr-
1 H9% HUW & g3 BT ad A4 §
4T 79 7= & fou g @i ar 5
T ot & ol g9 &) arife s 7
AT I qgi TR TGN I A FE-
w1 #§ 9T 37 § foq gl gomEr T &)
R qaT o § f o AR 98 S g
fe @it @@ U aREE §1 TG E
ffesn ¥ 36, =g O @E g™
gfeesior &1 afcag 23 § fog dare agt
1 g% @ aw oY st @ e 10 e
& gled ¥ AT A & fey gamt e,
go w9ty W T wl oA M R P
e fFdl T J gea79 TG & | ¥ w09
¥ AT ATAT ATE TH &, I SIHAAT B
weqe &1 013 93 fausAe § | A w
sffma &9 § 398 91 5%, g8 e
gl grft afeT silgoEl & e ¥
o FHIT F 1 oY, ITH T
TFCRT T W FAFT TFT TG E ..
(owmem)...& s A fadet @@ &
I, T ATHS Y HIA T W 9
HTHST GREAT, U q7as 9 fa=r
ST ¥ THR FT, HIT gEQ A Ao
woitT 3T N feuf #Y fagw a7, 7@
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1€ 33 qF ¥ T g § 1 & gg
Sgar g fF @@l av s gadg afafa
¥ &7 freg ATA € ASTAT Y o
FY WA ®1 ATV FIA ST H0T HT |
Harm g fr agt ar<iem & a0
& %  fF 91 98 w3 fs dug T
A T §, T IS AT FHEAT W@
gawgi fear &1 wear A awarn
ifed, o= g dle-9IR Fant &1 I=-
e Ag ¢ gy, W AT A
ATHST F9= I9 $T AG! afed & T
T & IFT &, G4 §9 ATAS A A
¥ gN R a9 gv wadw afafaal &
T T AT B O | gudry afafa ag
Tgi vy, w=t s, fa=rd #1 angE
SSTT F(N, WEATSAT FT AFT DA
sifir w0l 1 A & g g 5 de-
Qg afefr w1 3 w1 ofona g @
g @& |

%9 gg 419 a5 femdt wd #T 1E
A FY qg AT 6 FT gAY, UG AF
t f5 ot wgfeee fafl 3 AsmardY
¥ ar ¥ gudig afafs Sow w1 fadw
frm a1, waT g W= 7 fadw fer 4
AT AT F AW F IO FET UF A
1 o T FEE # S ¥ e A
frdar 7 foar strar Wl UG F §E
wre gy foo WX fomr & fae F@
at & 78 gawar s ¥ gewnfaa 5w
demrr § o wadtg a@fafa ¥
frldg T | o7 a9 FSTE @A
duer #¢ foar s SOl GHWT g
AT g | 3few et aw & ag w-
w ¥ wwwd @ g f& owwdw afafa
Yot ¥ amofg 7r & 7 eanfew g At
dwa fou Fredmc g feer s &
arafes gue &, fedt s & o
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F a7 ayz ¥ ag WA Y FT a7 R
I8F a7 AT g T g ar feT daq
F oot foedardy & = Ag =fgy
ag ard wEr o7 gEr g, AR gy wA
TR T s IR f5, v Fa F
o fairg ofceafa it 8, o gl
&7 s AT fFa v §, gArd agafa
¥ agi oF Qoo FAE qars af, Avsieat
g F at § g wT T,
gag & afge & Ay ¥ fedft aeg w1
wRg A g wifey, o E g e
W 9FEC 9T U WA WErRT Wer @y
gfafy o ¥ oifay = fw s
awg afF g9 & afgF s #9500 A
FIT T HC | Ig TS} TG T AT,
|ACITH 9T T | HAS & geEg &
Ay foelt oft @7 ¥ o w 3g # s
¥ q@ ¢ FI gT H IN W W > fod,
@& Ft qem ¥ fow gw agi o1 a9
€ gz W ¥ag o1 wWaw & ag et o
®q ¥ &7 A1 gr =gy )

ua 9% T 9mar ¢ Atfasy &1 ? @
F17 g WA Afaw A wfen @i fE
are F ger WA Af wwy ? F g
FEAT AFH F geq 7 F g I 40
TECT § | AR T geq AAT A A A
THAT FY HAH TEAT AT § | AR Fag
JAAAT 36 HIT ¥ 1§ Tq7 a7 § o AR
# THAT F qreAr SrEar & 1 FfEw e
@z & 5 IS ¥ AN A e
& & a7 fadeh a9 A s At gAY
AT, T HW G FT AW aqT FC G
foFar s, &t AT fades @ fF ag s
FY g9 G T TE TAFT AL 0

Iqreqer wEkEw, &1 fadew fear A
# gara w7 qgaT § F @I 0w
waR IR, agr ¥ oo wafwar w7
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=% & g fad qFar aeaa adl gem
A% g3t 4 fed go v 1 A dw
auf # faF ¥ s@gew & w7 W
41 ¥ swa & | T gW ArH &t
LT FT, FSMAT F FAS w1 G
Af & amerT 78 5T 8% 78 9w ok
ot srrg At 1 fer el &Y qowar
F A F gFO qfwe @r
TR 1 Fww g 9X aw Jh ) faex
Fe R F @ oy S st T Y,
frdmar & fifeq § 78 Wt faweT & =
9T T q | Wy R F G 6
FFUTF GIET AT AT AIEA £ 1
fareq R & awalw §

I AGITT, AEA FT IySfewat ¥
o FAaT #1 FTwiETST F @rd et o
@ ¥ 1 3 o oF FrwrarEt & wif @
= 2 | frdman & arfas fagwar =i+t
gu@Erg | a8 faemar s gw faer
& a%, A CH AT A, gL 0F AvfeR §
7g we & WX g% fr 20 g ) ayf
% I Tuae 7 fgear fasmm, o &7 AR
T frgg & 98 A gl g
1 & aE< wra, @t 6T fages &1 m@
FC UF W FY ATAT AT AT W@ F
qrfax &t faga s & srai@
il wu e § fF a8 &< wEer
&, gadrm gfafa & faafo 1 a8k gt
AT ®T BOT FT | T HAY FF A §
f& s gfafs g ww i T@)
Afordy, AE e ewA ST AE@ & 1 afe
ug WA aT 79w WA 9g ¢ 5 dedw
afafa 7ff ¥y, WX gw foTET &
ST F1 0F UL T GO 8, &7 59
R UF UL geA oW & fer
fa g aa Y & 1w wwar g 1 AfeT
q9% & afewre A weqTT @A) wfer
#te fiosg qoTT & @a@ ® §IRAT
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HTHTT 9T g% FTA FT T AT AT(GT |
wF 0% 38 § f5 g wdeeim afafa
¥ &1 fratg #9190 A & O
A A1 o ¢ Y ag g <, Ad
at S AT g a [Ar J0fEd |

MR.
moved :

DEPUTY-SPEAKER ; Motion

“That this House do appoint a
Committee consisting of 21 members
to be clected by the House frem
among the members of the House in
such manner as the Speaker may,
direct, to visit Andbhra Pradesh and
have an on-the-spet study of the
Telengana situation in all its aspects
and submit their report including
recommendations to this House by the
16th May, 1969.”

There are some amendments. Mr.
Mohamed Imam......He is moving, Mr.
Lakkappa...He is moving. Mr, Shiv Chan-
dra Jha is absent.

SHRI J. MOHAMED IMAM : (Chitrad-
urga) I beg to move :

That in the motion, —

for *'21 member, to be elected by the
House from among the members of
House in such manner as the Speaker
may direct™

substitute—
“5 persons including two members
from Parliament and presided over by
a Judge of the Supreme Court™ (1)

That in the motion, —

for “by the 16th May, 1969"
substitute—

“within three months” (3)

SHRI K. LAKKAPPA (Tumkur) 3 I beg
1o move :
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That in the motion, —
after “‘recommendations” insert, —

“to meet the legitimate demands ol
people of Telengana™ (2)

MR. DEPUTY-SPEAKER : May I re-
quest the hon. member to confine their re-
marks to five minutes each ? The Mover has
set an example; he has finished his speech in
16 minutes,

MR. C. C. Desai.
17.43 hrs.

[SHRI GADILINGANNA GOwD in the
Chair)

SHRI C. C. DESAI (Sabarkantha) : At
the outset T would say that I am sorry that
my leader, Prof, Ranga is not here today
because I am sure, coming as he do:=s from
Andhra, he would have wanted and would
havemade a valuable contribution to
this dcbate. But, as Hyd:rabad is wunder
flames, Prof. Ranga is in Hyderabad and is
studying the situation on the spot. You
must have read in the papers that he has been
in touch with all the leaders of Andhra in
Hyderabad. He should be coming here in
a day or two,

We do not sce why Government should
have any hesitation to agreeing to this pro-
posal for a Parliamentary Committee to visit
Andhra, It is obvious, it is a patent fact,
that there is something wrong, something
offen in the State of Denmark. I do not
think that there is a single person on that
side of the House who will disagree with
that proposition. It is so obvious. You
have only to read the papers to se: that every
day buses are being burnt, shootings are tak-
ing place and peple are bzing killed. False
or wrong information is being given about
the number of people killed. On these bzp-
ches, a friend of mine, who has just come
from Andhra, from Hyderabad, is sitting.
He met everybody in Hyderabad, all the im-
portant people, both the pzople on the Go-
vernment side and the people on the Opposi-
tion side. He tells me that this report of
three persons having been killed is an utter
under-estimation. According to him—he is
sitting on the benches here—, 28 persons
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were killed on the very first day and 3 per-
sons later on 'We would like to know what
is the source of information which says that
only three persons died. That apart, the
numbar of buses burnt, the number of riots
that have taken place, is anybody's guess.
This is not a question of the last few days or
weeks. This has been going on for the last
12 years after the uneasy marriage between
Andhra and Telengana, From the very first
day—it is not merely the case of the present
Chief Minister—from the very beginnig the
Telangana people have not been treated pro-
perly. I am not wanting any division bet=
wecn the Andhra and the Telangana people,
but we have got to face the fact that there
have been Telengana Ministers in the Cabinet,
but the Ministers have been so chosen that
they are what—-we used to call in the British
days—stooges. Similar set of people have
been chosen as Ministers of the Andhra
Pradesh Government by the Chief Ministers
from time to time. 1 am asking why does
the Government come in the way of Com-
mittee’. What is exactly there fear? Is it
the prestige ? Is it an exposure of the Con-
gress intrigues, one group working against
the other ? Or is it that sending a Parlia-
mentary Delegation would amount to inter-
ference in the internal affairs of the State ?
Belonging to a Party which has the right of
government in one State, I confess that we
have got to be very careful about the manner
in which Parliamentary Delegations are sent.
I have also to take into account what the
repercussions and susceplibilities would be of
the Chief Minister of Orissa, This case of
Andhra is a distinguishable from Orissa or
from Madras and I have no doubt because of
special responsibility that attaches to Tela-
gana, it is not a case of interference in the
internal affairs of the State. A situation has
arisen which has got to be taken notice of
beyond the four corners of the Andhra State.
As my friend, Shri Vajpayee, said more for-
cefully it is not going to stop in Andhra or
in Telangana. There are various parts of the
country where simlar demaods will be made.
Sir, we do not waat to add fucl to the fire.
We want to co-oparate with the Govern-
ment. Government wants our co-operation
but it does exactly the opposite. They want
us to surrender and come to us saying
“You must vote with us*. This is their con-
copt of co-operation, In any crucial vote or
in any thing important, we must vote with
them is what they want or expect. Other-
wise, they have no intention of exeking the
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co-operation of other Parties. I can say this

that so far as Orissa is concerned, we feel
that if a similar situation arises there, it would
not amount to interference in the internal
affairs of the State, The case of Telangana
is much stronger and is unanswerable. After
all if you do send a delegation, as Mr.
Vajpayee said, it will give solace to the peo-
ple. It will pour oil on troubled waters,
Otherwise the situation is going to continue,
It will go from State to State, To-day itis
confined to students. Tomorrow it will
spread to labour and then to the Government
employees, Therefore, I do hops that the
Government will see the ssriousnessof the
situation. One thing must be done. I have
great respect for the Chief Minister. I
happen to go to Hyderabad at least once a
month. I have great respxct for the Chief
Minister, but here is a situation in which
even the Chiel Minister should recognise the
will or the mood of the p=ople. Therefore
if he has the interest and the welfare of the
State at heart he will say ‘All right'. We
will not allow the situation to deteriorate
farther. Even i it is mpecessary for
me to step down, I will do so."
It only m=ans that though he has got the
majority, he would still go away i the
interest of the States. That would be
then a real sacrifice, a sense of
patriotism aod a sense of goodoess on
his part. It is unfortunate that the
situation should have been allowed to
come to this stage when we have to say
all these things. If he had dome this
earlier, perhaps he would have dooe it
much more gracefully and much more
peacefully, Even now, when the country's
security and safety is in  danger,
the question of prestige of an individual
should not coms in the way. You may
elect another person and let him bz in
charge of the affairs. We are not inter=
fering with  the majority of the
Congress Party in the Legislative Assembly.
All we are asking is that the gentleman
who has failed to bring peace and
security...

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : It is unfair, Sir.

SHRI C.C. DESAI :...and discipline
to the people and during whose time
these things have happened must step
down. We recognise that there is need
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[Shri C. C. Desai]

for trying somcone else who may bring
about order and discipline among the
people, We are offering our cooperation
to the Government in this particular
matter. But, our intention is that the
Parliamentary Committee should go there
not only to confine this trouble to
Telengana but to scotch it Telengana
itself. I hope the Government will
appreciate our cooperation.

SHRIMATI SUCHETA KRIPALANI
(Gonda) ; 1 am sure that the situation
prevailing in Telengana and Andhra isa
matter of great distress and anxiety not
ooly to the members of the Congress but
also 10 members of all other political
parties. I am quite sure that Government
as well as the Congress Party would
welcome the goodwill and cooperation of
all parties in resolving the Telengana
dispute. My hon. friend, Shri Vajpayee,
should have no doubt in his mind that
the Government does not want the
cooperation Parties in solving the difficult
situation in Telengana, But, we have to
see whether at this juncture the scheme
that is adumbrated is going to solve the
difficulty there.

Andhra Pradesh came into existence
in 1956 when Telengana merged with it.
During the time of merger, if I may
remind the House, the representatives of
the Hyderabad Andhra Mahasabha, the
Vishal Andhra Mahasabha and othersall sat
together and with the bast of goodwiill they
came to an agreement. It was not merely an
official agreement, but non-officials sat
together and came to an agreemsnt. It was
a 14-point agreement. Some of the most
important points were : composition of
the Ministry. The rights of either side
were to be protected, They wanted to
have certain ratios in regard to the
composition of the Ministry, about the
allocation of expenditure and then about
public employment. This was a fairly good
and satisfactory agreement. It was 60-40
ratio so far as the composition of the
Ministry was concerned ; 2to 1 so far as
allocation of expenditure was concerned
further the surplus funds were to go to
Telengana because it was weaker and
backward and it needed more funds. In
public employment the Telengana people
were to be given their full quota. A
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special Act was also passed. Above all
this, the Telengana Regional Committee

was appointed to sce that the interests of
Telengana were properly safeguarded.
This agreement should have worked wall,
Unfortunately, whatever reasons it might

be, there were minor lapses leading to
disatisfaction.
SHRI VASUDEVAN NAIR (Peer-

made) : Only minor lapses |

SHRIMATI SUCHETA KRIPALANI :
For whatever reasons it might bz, the
Telengana people were not satisfied, This
would show that the arrangements had
not worked well and there was something
wrong with the arrangement which was to
be set right. The trouble started with a
student agitation.

The students’ trouble is not a unique
feature of Andhra. It is everywhere, in
almost every State, particularly in West
Bengal. I have had a very good share of
students’ trouble when I was in the U.P.
One reason for this is that the student do
not know what is going to happzn in the
future, when the job position is so very
difficult, very tight in the country. One
of the reasons in Andhra obviously is that
the students were wanting opportunities of
employment. For that reason the trouble
started but unfortunately it expanded, and
today it has assumed a very serious propor-
tion. There is a great deal of wiolence,
destruction of public property and even
killing. The situation has to be controlled
somehow or the other. The Chief Minister
has had several meetings and at one meeting
held in January, some kind of accord
was arrived at by most of the important
leaders of Andhra Pradesh. According to
the agreement non-mulkics were to vacate
their jobs and mulkies were to be given those
jobs, It was decided that the surpluses
would be strictly kept for Telengana, and
that they will go on adding to the fund for
Telengana, that the Industrial Trust Fund
will be exclusively used for Telengana and
that immediate steps would be taken to see
that the backwardness of Telengana will be
reduced. This agreement was signed by all
important leaders, I do not wish to read
out all the names because it will take lot of
time. This was signed by Chokka Rao,
Achutha Reddi, V.B. Raju, Narsingha Rao,
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and several others including Shrl Brahma-
nandy Reddi. They thought that this
arrangem:nt would work. But that has not
worked. When that did not work, what
did the Coagrass do, was the Congress sit-
ting tght? Is not th: Prime: Minister
meeting all the leaders and discussing with
them ? She is most anxious to go into the
whole matter. Not only that, the Home
Secretary, along with som: senior officers
Finance and Planning officers —has been
sent to Andhra Pradesh. They have tried
to probe into the whole matter to see where
the arrangement has not worked and how
best it should b: mde to work. They have
now submitted their report. Oa the LOih
the Primz Minister has called for a meeting.
Shri Konda Lakshman Bapuji who had gone
on fast has now given it up. There is now
an atmosphere created where they could sit
together and seec how best this difficulty can
be solved. They are coming to see the
Prime Mihister on the 10th when all the
other Andhra leaders will come. It is true
that at this meeting non-Congress people
have not been called. Our friends from the
other side have complaints. But it is also
a fact that today there is a Congress Govern-
ment in Andhra Pradesh. It is our res-
ponsibility first to see how to solve this.
If we do not succeed, then of course we will
require the co-operation of every p:rson of
goodwill. Supposs there is an Opposition
Chief Minister in a state and som:thing has
gone wrong there. At that time, if we
propose that a Parliam:ntary Committee of
twentyone m=mbers should go there, [ am
-sure they would not agree to it. Parlia-
ment, of course, can send such a Committee.
I am not questioning the Coastitutional
position. But at every point if we start
this practicc of sending a Parliamantary
Committee and then if that Committez goes
and interferes in the affairs of the State
administration, no State administration can
go on. [ myself had an occasion when
there was lot of pressure on me that a
Parliamsntary d:legation should be seat. I
said: For God's sake, please do not send,
Lst me try, to solve the problem. IfI do
not solve, then I will take their help.
Please do not try to complicate matter.

Drarli

A Par y C ittee of twenty-
one members representing various Parties
with the best of intentions, can they solve
this problem 7 The situation there is extre-
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mely difficult. If a Committee with ten

viewpoints go there and start discussion,

there will bz wors: confusion, That is not

going to ease the situation. It may cause

further confusion.

I have only to suggest this. Today there
is a democratic set up and after all Shri
Brahmananda Reddy enjoys the confidence
of the majority, Whnen he loses the confi-
dence of the majority, then that is a different
matter. I am not saying that simply be-
cause he enjoys the confidence of the
majority, he must remain, He has to deliver
the goods also. We have to see that. But
it is the job of our leaders here to resolve
il. First they have to see whether he is
able to deliver the goods. If he is not able
to deliver the goods, then [ would request
you for your cooperation and goodwill,
Then it will b wzlcome. But I am sure
a Parliamentary Committee of twentyone

going down to Andhra Pradesh at the
momesnt  will oot help to resolve the
situations.

SHRI ANBAZHAGAN (Tiruchengoda)s
Mr. Chairman, on the resolution that is
moved by my revered friend Shri Vajpayee,
I feel that the House should give deep consi-
deration to the points that are raised there.
Shri Deasai has more or less supported the
Resolution and said that the formation of a
Parliam :ntary Committee in order to go and
investigate the situation in Telengana will be
usefal in solving the situation and finding a
solution to the problem there.

18 hrs.

In my view, after having heard Shri
Vajpayee arguing the case for a parliamentary
committee, there is on need for such a com=
mittee to go to Telengana. Shri Vajpayee
knows everything about Telengana ; he has
pictured the situation there in all its details.
Almost all of us know the case fully well,
we know the differences that have arisen
between the people of Telengana and those
in power in the State, we understand the
reasons behind the agitation for separate State
in Telengana. If we look into the genesis
of this demand, we find that grievances have
been allowed to grow for the last 10-12
years since the formation of the State along
with Telengana.
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When we know the genesis, when we are
aware of the develapments, when we are fully
in the know of the situation, when we know
the sins of commission and omission of the
State Government as well as the Central
Government, we have to think of the cure,
There is no more need to analyse the disease
or investigate the problem. If it is merely
a law and order situation, T feel there is no
need for. the Central Government to send a
team or for Parliam:nt to send its team. I
feel the State legislature is entitled to look
into it iwself. If it were something else, I
could understand it if it were a questioo of
basic differences between the people of
Telengana and they in Andhra, one could
understand it. But culturally and linguisti-
cally, they are united ; I do not think any
body can find any difference in them except
in the matter of economic disparity and the
backward condition of the region. This is
a problem requiring constitutional remedies.
It was for this that the mulki rule; and the
gentlemen’s agreement were drown up when
the big Andhra State was formed, I am
pround to call it big Andhra because it is
the biggest of the southern States in size. I
am not envying it. 1 do not want it to be
cut apart 3 I do not want to add one more
State in the south.

But the problem has to be looked in its
correct perspective. First of all, this isa
constitutional issue, I mean the omission or
failure on the part of the State Governmeat
to implement the gentlemsn’s agreement for
the last 10-12 years. This is a failure not
merely of the State Government but of the
Cezntral Government and Parliam:nt. There-
fore, a constitutional remsdy should be
urgently coatemplated. After the Suprems
Court's Judgem:nt declaring the mulki
rules giving preference to a group within the
Slate as against the fundamental rights, we
have to think of the safeguards we can give
t0 the Telengana people. We have to think
what Parliamsnt and Governm:nt can do to
honour the commitments given earlier in
respect of implementing the agreement as will
as in developing that area, 'We should at
once thiok on the lines of removing the
grievances of those people. For that
purpose, if the ruling party as represented by
the Home Minister thinks a parliamentary
committee will be useful for an on the spot
study, I would welcome it. But he feels
diffident about it and he is the person res-
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ponsible, not for the trouble, but for solving
the trouble. We cannot compare Nexalbari
and Telengana. In Naxabari, there was
some extraneous element as well and Parlia-
ment had some urgency in looking into it.
But here there is no extraneous elemsnt. It
is a homogeneous agitation caused by the
natural aspirations of the pzopie. It is like
a disease in the body and we should find
some cure for it. If we get a wound in our
hand, w:z apply dettol or tincture. Some
such first aid is required. For that purpose,
I feel the appointment of a parliamentary
committee may not be conducive. I doubt
its usefulness. T do not deny the right of
Paaliament to appoint such a committee, but
I feel it may not bz conducive. If the Homeé
Minister is tactful enough not take the total
respoasibility on himself and if he wants to
blams= the opposition leaders later on for not
solving the problem, he may welcoms the
formation of the commitree. He may doubt
that if oppoasition mamb:rs go there, they
might strike roots in the Telengana area and
develop themselves, as the DMK has done
in Madras, But I am sure that no diplo-
macy of th: pres=nt Governmsnt will prevent
any oppasition party from going to any part
of the country and striking roots. [ feel that
the Prim= Minister and Hosm: Minister
should think on the lines of getting a con-
sensus with the opposition leaders in Parlia-
ment as well. The DMK has no grounds to
suppart this resolution,

SHRI THIRUMALA RAO (Kakina.da) ]
Sir, I have listened to the speeches of
Mr, Vajpayee and Mr. Du:sai. They have
posed two different viewpoints, [ am
grateful to Mr. Vajpaye: for his assurance
that he Is not for dismembsrm:nt of
Andhra Pradesh and he wants a quick
solution to the problem. But Mr. Desai
demanded the resignition of the Chisf
Minister of Andhra, which his leader
has bsen doing all along here. There is
no case made out for sending a parlia-
mentary delegation of 21 m:mbers. There
is a democratic government there, A
party which has got imajority is ruling at
the centre and the same party is ruling
in  Andhra Pradesh. Fortunately or
unfortunately. this is a democracy of
numbsrs and Mr. Brahmananda Reddy
claims to have the support of more than
180 members out of 300 in the Assembly
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and you cannot dismiss him. There may
be differences within the party, but if the
opposition parties do not like a Chiel
Minister, they cannot lightly say that he
should step down and that he is the solution
for everything. If that is accepted, what has
happened in Orissa, where Mr. Desai’s
party is ruoning the government? There
were troubles and riots in Cuttack. He
may try to minimise it.  After all, on
what authority did he say that 28 people
were killed in Andhra Pradesh 7 He heard
the story from somebody coming from
Hyderabad. Nobody has got authentic
information, excepting newspaper reports,
We should ask the Government or the
Home Minister for correct information.

"Mr. Desai said that coastal Andhras
have exploited the other sections. Sir,
you are all the architects of the Constitu-
tion. Everybody has got the right. Mr.
Desai, from Gujrat, has started a huge
industrial complex in Hyderabad. He has
got the same right and freedom as others
have got. You must look at it carefully,

Here is the Congress Party. Here is

the Government. Here is the Congress
Organisation. Here is the Prime Minister
and here is the Home Minister. What

are they doing? What have they done so
far ? Are they sleeping over it? They
have sent for all the people concerned.
They received a deputation from the
Communist Party of India only yesterday.
They have sent for independent party
peple. They have not asked them to
come and see but they have said that
whoever wishes to see them is always
welcome to see them and explain the
position,

All the political parties that are in
the Opposition have committed themsel-
ves to some sort of a line and they are
propagating that line. This committee of
21 people from several paties would go
there, see their own people and propagate
their own line of action. Is it posssble
to solve this question by sending such a
committee 7 If a heterogenous party of
21 people go there will they be able to
solve this question? This is not the
time for that. Let the Central Govern-

18, 1891 (SAKA)  for Telengana 318

situation (M)

ment discharge its responsibility properly
in seeing that justice is done to the people
of Telengana. You know from the papers—
I am not telling any secret—the Prime
Minister has called a meeting of six or
seven important peoplé from Telengana as
well as the Home Minister and some
political advisers. This is not a constitu-
tional meeting or an authoritarian meeting.
I take it that this is an informal meeting.
After having understood the whole
gituation from the party members—this
committee is not ruled out—if necessary
a bigger conference will be called to take
into confidence a bigger group of people
belonging to all other parties and then a
solution to this matter will be found out.
But before that the Prime  Minister, the
Home Minister and the Central Govern-
ment must show that they have strained
every nerve to find a satisfactory solution.
That is the responsibility of a constitutional
government, a democratic government,

In this connection I would request
the Prime Minister, after this conference
which shows some signs of success
because the heat is subsiding in that
area—Shri Konda Luxman has given up his
fast and the Congress Committee has met all
the important leaders of Telengana and they
have said that they must take part in the
conference on the 10th—to consider this
question, If it does not yield any results
itis open to Parliament to come again
and raise this problem saying that the
Government is not able to solve this problem
and being a national problem we will take
care of it.

About Shri Sapjiva Reddy being
invited. he is one of the oldest Congressmen
(Interruption). He was actively interes-
ted in achieving Andhra Pradesh, He
was the first Chief Minister there for
some time and he was responsible for
many things there, He has got an
individuality as a citizen of this country, as
a man belonging to Andhra. In any informal
meeting he can be called for any advice
that he can give. He need not ake any
active part in politics, He is at person
respected both in Telengana and Rayala-
seema and also in Andhra. He will be
helpful to the Prime Minister and also the
Home Minister in giving advice. Things
are not decided there by wotes ar by any
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repressntative organisations. It is going to
be an informal meeting out of which we
hope a proper solution will emerge.
Therefore, I would beg of you all not to
complicate the issuz by demanding the
formation of a committee,

SHRI VASUDEVAN NAIR (Pcermade):
Mr. Chairman, Sir, at the very outset, on
behalf of my party I should like to clarify
certain basis positions. 'We  sympa-
thise with the aspirations of the people of
Telengana but at the same time, we are
absolutely opppsed to the idea of a separate
Telegana State. I should like to inform
the hon. Members that with many other
sections of the people and political parties
my party, at the cost of a lot of unmpopula-
rity, is carrying on a campain against the
movement for separation. After twelve years
of formation of this lingiuistic State of
Andhra Pradesh—Let us all remember at

this time  Potti Sriramulu,  who
sacrificed his noble fife and it is, in
fact, that this great  sacrifice that

caused the formation of Andhra Pradesh
and other linguistic States in India possible,
it is really unfortunate that the movement
for the di nberment of li istic States
has started in that very State, It isan irony
of fate that twelve years after the formation
of linguistic States some elements have raised
their heads in Telengana. [ do mot know
mbout other parts but it is quite possible
that they are there also ; may be, interested
parties would like to have a separate State
for their own narrow interests. According
to us, they are only vested interests ; they
are not interested in the welfare of the
people of that area ; they are not all interest-
ed in the welfare of the people of ecither
Telengana or the rest of Andhra, Because,
those who are interested in the welfare of
the people of the whole of Andhra Pradesh
would stoutly oppose this movement for a
separate Telengana. At the same time, we
should try to find out ways and means to
rectify the mistakes, to overcome the lapses
that were there and create an entirely new
atmosphere and climate where confidence
is created in the minds of the people of

Telengana.

As far as we understand it, it is a ques-
tion of loss of faith, It is not a question
of a few crores of rupees or a certain number
of a jobs. It is only a question of loss of
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faith, Letus look at the problem from
that point of view. As far as we are con-
cerned, we look at this proposal level, or
a discussion in Parliament from the point
of view whether it helps to head the wounds,
whether it helps to ease the situation and
create a new atmosphare,

Of course, we have condemned the
Andhra Government. We firmly believe
that the present Chief Minister and his
Government cannot inspire confidence in
the people of that State. He has to go and
his government has to go. If the Prime
Minister, or the Home Minister, or the
Government of India think that they can
prop up this Chief Minister and this Govern-
ment by some trick, they are very much
mistaken. At least at this late stage: let
them realise that they are trying to swim
against the current. So, let those people
be removed from the scene. Who comes
in their place is not our concern ; it Is for
the people of that Stat to decide. But it is
as clear as daylight that the present ruling
party in Andhra Pradesh cannot inspire con-
fidence in the people of that State. Other-
wise, how {s it that they have failed during
the last three months inspite of so many steps
that the government announced, so many
statements that they have issued and so
many promises that they have made to the
people of Telengana ? So, they have to be
removed from the scene,

How can we tackle this situation 7 Here
I will make one thing very clear. I am not
dying for a parli tary deleg: 1. I do not
think that a parliamentary delegation is a
magic solution to the situation. But at the
same time, we have to look at the parliament-
ary committee or delegation in this way.

If there is a consensus in the House, if
there is not a political division among us on
this question and if we can all agree that
perhaps a delegation or a committee like this
can visit the State and tell the people that
they can rest assured that their problems
will be taken up, their issues will be tackled
and they can have some faith in somebody
else, then that may be of some service at
this stage to the people of Andhra Pradesh
and Telenzana, From that point of view
we were prepared to consider this question
of a parliamentary commitiee.

If a parliamentary committee in that
way cannot be formed and if a parliament-
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ary committee becomes a point of acrimon-
fous political dispute and division in this
Parliament, that will not serve any purpose.
So, ultimately if after the debate it is found
that there is such a lot of difference of
opinion on this question, I will not try to
see that somehow or other I should have a
parliamentary committee. It is not such
an issue.

‘We had a parliamentary delegation to
Assam in 1961. T think at that time it was
decided on tonsensus, perhaps on unanimity,
because at that time that kind of a delega-
tion was helpful in solving a very difficult
situation. The Prime Minister, I think, pro-
moted that idea at that time and all wel-
comed it, If some such agreement is there,
we are also a party to it ; we will be agree-
able to it.

As far as the conference convened for
the 10th by the Prime Minlster Is concerned,
we are tharoughly dissatisfled with the way
she is proceeding about it. It is not a
houschold matter of the Congress any more,
It is not a household mattar of the Congress
cliques in Andhra Pradesh—Channa Reddy,
this Reddy or that Reddy, or this Rao or
that Rao. Now it Is a national question.

1 will end my speech by reiterating the
demand made by the leaders of my party to
the Prime Minister only yesterday when they
met her, They requested her that the situa-
tion urgently calls for removal of the present
State Government and amendment of the
Constitution, as far as the Mulki rules are

concerned, The whols system of safeguards
would then be statutorily fortified and
immediate effective, agre=d political and

practical steps could be worked out at a
round table conference convened by the
Union Government. The Government, 1
hope, will consider these proposals. If they
proceed on the basis of a consensus at the
national level, T hope even at this critical
stage we can find a solution to this problem
and help the pzople of Andhra Pradesh,

SHRI P. VENKATASUBBAIAH
{Nandyal) : Mr. Chairman, as Shri Vajpayee
has pointed out, this is the fourth time that
we are discussing this issue. Nonme of us
is very happy at the events that are taking
place, For months together students were
on the rampage, Public property has "been
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destroyed and lot of suffering has been

created,

When this proposal was first mooted in
the House by an indep:ndent Member—
Shri Narayana Reddy pleaded for the
appointmsnt of a parliamentary committec —
I also was inclnied to support the idea of
sending a parliamentary committee from here
My intention in agreeing to that idea was
that it might create a calm atmosphere there
and the troubles would come down, better
and wiser counsels would prevall, p=ople
would come to realise that by taking this
matter to the streets nothing would be
settled violence should be abjured and there
should not be any cause for bitterness and
suffering. When the debate has gone on
and the Home Minister has come out with
a statement with regard to his Governments
intention about the desirability or undesira-
bility of sending a parliam:ntary committee,
I had to think about this matter in all fts
implications.

I would like to quote the Home Minis-
ter’s statement of 2nd April, 1969 on this’
Hd said :

“In this matters the problems are
somewhat different. The situation
there is still fluid in this matter. Some
Members have made up their minds
about certain issuss, that the resigna-
tion of the Chief Minister should be
accepted, that Telengana should be
created, etc. With these attitudes if
people go there, what exactly will
happen there, we cannot say. Mem-
bers of this House enjoy the most
important right of freedom of speech
and there is nothing wrong about it.
But I'have got serious doubts whe-
ther such a committee would help to
bring about that sort of confidence or
understanding which we desire. This is
my misgiving about it. But if you, Sir,
in your judgment fecl that such a
committee should be appointed, we
will give you our cooperation...”

Again, he said :

“If you weigh the pros and cons
and if you fe¢l that it is going to
serve the case of putting all the people
together in a friendly spirit and keep-
ing the integrity of Andhra State,
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certainly, we will give our coopera-
tion, But it is my duty to honestly
and frankly place before the House
our misgiving in this matter.”

8o, Sir, the Home Minister was not equivo-
cal in his attitude with regard to sending a
Parliamentary Committee,

I am glad, in one respect, that so far
as t0 safeguard, to preserve, the integrity
of Andhra Pradesh is concerned, all political
parties want that the dismemberment of the
State should not take place, But one point
intrigues me. Recently, only yesterday, the
Swatantra Party legislotors met in Hydhra-
bad and passed a resolution there should be
a separate Telengana State. I am not able
to reconcile with the statement made by
SHRI C. C. Desai here and the previous
statem=nt made by his leader on the floor
of the House and the statement by Shri
Lachanna in the Andhra Assembly and the
recent lution of the S ra Party legis-
lators in Hyderabad. There is not that
much of unanimity of opinion with regard
to preserving the integrity of the State. In
context, when we read the Home Minister’s
remarks, I feel, thls time is not opportune
to send this type of a Parliamentary Com-
mittee.

What is the other alternative in that
case T What is the the duty of the Members
of Parliament and of the political partles
here 7 It is to bring about a sort of raproa-
chment and to bring things t0 a normal con-
dition wherein bitterness disappears, wherein
friendship is forged bztween one brother and
another brother. That is the point here.
Keeping this in view, I make an eamest
appeal to Shri Vajpayee not divide this
House on this issue. Let us express our
opinion in an objective manner, The leader
of the D. M. K. Party has also expressed
strongly about It and also Shri Vasudevan
Nair has remarked, 'l am not dying for the
Committee.”

SHRI RABI RAY (Pari) : Nevertheless he
wants it.

SHRI P. VENKATASUBBAIAH : This gives
an occasion wherein our view point could
very well bs placed bsfore the House.
After all, none of us is happy about those
events, We feel creation of Telengana or
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if this gains momentum, it will have a snow-
ball effect in other parts of the couatry
with far-reaching consequences. Nobody
wants that this sort of an agitation should
be carried on.

Coming to the latest developments that
have takem place, the Government of India,
the Prime Minister and the Home Minister,
have taken a right step in inviting some
people who are very mnch involved in this
matter, the people from Telengana side and
the people from that area, They want to
confer with ane aoother and try to come to
a sort of arrangment so that we may have
some solution. In this context, there are
also certain constitutional and other diffi-
culties. The difficulties have arisen
because of the recent judgmnt of the Sup-
reme Court, striking down the Mulki quali-
fication and all that, The Government
also must give serious thought to that aspect
of the matter. More than, the overriding
factor is the economic betterment of the
people of that area and also creating con-
fidence in the minds of the people of Te-
lengana with regard to the implementation of
the safeguards and the gentlement. Creating
confidence is the crux of the problem. In
what manner they will be able to solve this
problem, I leave it to the wisdom and the
statesmanship of the Home Minister and the
Prime Minister. As Mr. Anbazhagan and
other said, it is not only a question of econo-
mic disparity or difficulties ; it is the
confidence that has to be reposed in the
minds of the people of Telengana and also
on the people of the Andhra region. There
should be a sort of rapprochement between
the people of these two regions. To my
mind, both are very anxious. Oaly certain
bad elements are creating this sort of violence
and destruction of property. Every one of
us should condemn this sort of hooliganism,
arson and loating. Nobody is appreciating
that. But that should not give us a distor-
ted picture of the entire situation. After all
the attitude of the people there is basically
good ; they want to live together. After so
much of sacrifice, they have come under one
State., The people residing in the Andhra
region are also very anxious to help their
brethren in the neglected and bockward areas
of Telengana and also in Rayalaseema.
These are the factors which must be taken
into consideration. In my opinion, this
moment is not opportune or appropripte for
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the appointment of a Parliamentary Com-
mittee. So, I would only appeal to Mr.
Vajpayee that he should not divide the
. House on this issus. L=t us discuss every-
thing quite candidly, what are the problems
and all that. L2t Government have the
consensus of the House bzfore them. Regar-
ding the manner in which they should settle
the problem, let us give the Government
some tim: b:cause they have started the
dialozus ; some leaders are being invited
from Andhra, We all wish that their efforts
should bzcome fruitful.  If, uofortunately,
the sincere and honest attempts that are be-
ing made by Government in bringing toge-
ther the warious elem:nts do not become
fruitfu!, then we can, as Mr. Thirumala Rao
suggested, appoint a Committee ; after all,
the Parliament is supreme and they can take
any action that they desire. But I would
only make this appeal to the Prime Minister
and the Home Minister, [t is necessary that
some sort of an assurance or a sort of at-
mosphere has to be created. I would earnes-
tly plead with the hon. Home Minister
that he should make a visit to that State,
meet, some pepple and hear their grievances.
It will also be better if the Prime Minister
also goss there, They should go and study
the situation. Not only this, they should
give a sort of an impression that the Central
Government, the Central leadership, is very
much alive to the situation, they are very
anxious to meet the demands of the pzople,
if there are any injustices being perpetrated
or committed on them, they are sympathetic
towards them, and in that manner, a proper
atmosphere has to be created. I hope, the
Central Government, the Central leadership,
will take steps in that direction and see that
normalcy is restored and pzaceful conditions
are brought there. There should not be any
more bitterness, From whichever part of the
area people coms, they would like to live
together. [ hope, this hooliganism, the
lawlessness, will be put down with all the
strength that the Governmsnt commands
there, so that the peace loving citizens may
not be harassed and they will be able to
pursue their avozations without fear or
intimidation or terror.

SHRI E.K, NAYANAR (Palghat) : This
Is the fourth time that we are discussing the
Telengana issue. A serious consideration of
this issue is necessary. Everybody admits
that, during the Jast 17 years, the just de-
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mands of the people in the Telengana area
have been neglected. Everybody, including
even the Congress Party, the ruling Party,
admits this negligence in implementing the
agreements and safeguards during the last 12
years after the merger of Telengana with
Andhra, The responsibility for this lies
squarely on the Coogress Party, the ruling
Party, and not on any other Opposition

party.

The Congress Party pretends to uphold
the law and order. But the reporis coming
from Andhra and Telengana indicate this.
Yesterday 500 persons were arrested. Taxi
cars, buses and other wvehicles were burnt
down. 500 people were arrested and an
alarming situation is exisiting and even the
Congress people both from Telangana area
and the Andhra area have not come to an
agreement to solve this buming issme in
Telangana. Not only that if we consider
this fratricidal strife between the Congress
people, even the movement has spread thro-
ughout the arca. Among the political parties
also, previously no opinion has arisen among
the Opposition Parties. Now there are re-
ports from Andhra area that the Swatantra
MLAs raised a slogan—that is reported in
the paper—for a separate Telangana State.
Even the SSP members from Telangana area
also raised a slogan for a separate Telangana
State. Some Congress members from the
Telangana arca are also reported to have
raised a slogan for a separate Telangana State,
No unanimity of opinion to solve this pro-
blem is there. If we send a delegation, it
can solve the problem and everybody will
accept. Before taking into account that the
problem of Telangana and Andhra is not a
technical; affair, political and economical
affairs are also involved in this issue that
during the last 12 years the Congress ruled
like that and this situation is created due to
that administration. Mr, Brahmananda
Reddy must take responsibility for this situa-
tion. On behlf of my Party we placed before
the people our opinion clearly about the
Telangana State and dividing the Andhra
Pradesh. Our Party is determinedly opposed
to this scparatist agilation from either region
of the Andhra Pradesh. Telangana or the
Circar Districts of Andhra and warns the
workers, peasants and other democratic forces
in that State, as well as those in the entire
country of the grave dangers inherent in these
extremely reactionary moves of the counter-
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revolutionary landlord politicians and their
political lobbies, My Party outlined a five
ponit programme to solve the Telengana
tangle. It wanted immediate employment of
Telengana personnel in Government posts
both in Telengana and Andhra in the ratio
of 1 : 2 guaranteed educational facilitles and
full employment for all educated youth and
a minimum unemployment stipend pending
employment. My Party urged immediate
spending of the unspent Telengana surpluses
which is Rs. 35 crores as mentioned in this
House and which was spent in Andhra in
other regions—to complete the irrigation
and industrial projects in the area. It said
all evictions should be stopped forthwith and
all wastelands .and fallow lands should be
allotted to the landless, To facilitate
speedy industrialisation it wanted ban on
retrenchment and lay-off, and an increased
dearness allowance to compensate increased
cost of living and provision of unemployment
relief. Warrants and cases against peasants
and working class leaders should be with-
drawn and the landlord police terror should
be stopped.

When Mr. L. P. Singh, the Home
Secretary, went to Andhra he, In his state-
ment published in the paper, says on 3th
April :

“A numbszr of things needs to be done
in Telengana.”

I want to know whether repression is
among the number of things, Hundreds of
people were arrested. By repression you
cannot solve the problem. By arrests you

: cannot solve the problem. You must take
into confidence all the Opposition Parties.
At the same time, 1 want to make my point
clear so far as this Motion is concerned. It
is reported that the Telengana area S. S. P.

party raised the slogan of a separate
Telengana State. The local  Swatantra
Party has also raised this slogan. 1 do not

know the view of the all-India Swatantra
Party.

SHRI RABI RAY : The State Partfes
have not done that.

SHRI E. K. NAYANAR : It has been
.reported in the Press. A unanimous solu-
tion of the Teclengana problem is very
necessary and we will not be able to solve
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this by sending a Parliamentary Delegation
to Telengana. On behalf of my Party, the
Communist Party of India (Marxist), 1 would
say that we are not in favour of sending &
Parliamentary Delegation at this juncture to
Telengana area.

SHRI ANANTRAO PATIL (Ahmed-
nagar) 1 Sir, a very serious and explosive
situation is prevailing in the Telengana area
which needs immediate and prompt m=asures.
It is not an economic problem only. B:side
the economic problcm, there is...

MR. CHAIRMAN i I appeal to all the
Members not to speak loudly. We have got
powerful loud-speakers which catch even
whispers,

SHRI ANANTRAO PATIL: The
Telengana issue is not only an economic
problem, Itis not a simple question of
jobs and places in the Government. But it
is a socio-sconomic problem. It is a
political as well as a psychological problem.

After the creation of Vishal Andhra,
the people from all the regions were expect-
ing emotional integration. But, unfor-
tunately, the Government and the political
parties were not successful in bringing about
this emotional integration. The language
alone could not be a binding factor ina
State. There are other factors which are
necessary to unite the people in a State.
Ican quote the example of Maharashtra
here. As Andhra Pradesh was formed by
apiting Telengana, Rayalaseema and Coastal
districts, Maharashtra was also formed by
uniting Marathwada from Hyderabad State,
Vidharba from the Central Provinces and
the West Maharashtra from the old Bombay
State, The problems of Maharashtra were
‘identical to the problems of Andhra Pradesh
as far as the backwardness of arcas and
regional imbalances were concerned. But,
Sir, the way in which these problems were
handled by the then Chicf Minister and the
present Home Minister here resulted in
emotional integration of all the peoples of
the regions and in the removal of regional
imbalances. This is a very important point
to be noted here, Like the Andhra people,
we had also an agreement which was called
the Nagpur Pact. The then Chief Minister
-bad given instructions to the Governmeat
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and to all the political parties that we were
to strictly stand by the Nagpur agreement
and we have been following this agreement
till this day. What we did and what we
are doing, perhaps Andbra did not do.
There are complaints from Telengana not
only abovt jobs but also about representa-
tion in the Congress organisation itself,
In our Maharashtra State, the Chief Mini-
ster’s seat is given to Vidharba : im-
portant portfolios have been given to
Vidharba. Many facilities were accorded to
the backward areas of Marathwada. This
is how the economic development of back-
ward regions should be handled.

Sir, I met some of my relations from
Telengana. They did tell me, as Mr.
Yenkatasubbaiah suggested now that the Prime
Minister and the Home Minister should pay
a visit to Telengana area, that the people of
Telengana arca were expecting a visit from
the Prime Minister long time back when the
eruption took place initially. If Prime
Minister Jawaharlal Nehru had been alive,
he would have rushed to Telengana and
healed the wounds of Telengana people, The
Cabioet colleagues of the Prime Minlster
from Andhra State were expected to pay a
visit to Telengana, Not ooly that, Shri
Vajpayee or other m2mbers referred to our
Speaker, Shri Sanjiva Reddy. He was one
of the signatorics to the agreement. He
was the first Chief Minister. Now the
Prime Minister, the Home Minister and
their Cabinet colleagues are calling a Con-
ference of Congress leaders from Andhra
Pradesh. This and a visit by the Prime
Minister and her other colleagues to Telen-
gana would, I think, have a sound effect.
That will pacify the people of Telengana.
It is no use that a Parliamentary Committee
visit the State when the problem, isan
internal ome, That will not solve the
problem but will create more complications.
With these words, I will appeal to Shri
Vajpayee not to make any more compli-
cations,

=t ofy wa : (0 ) wwmefa wEieT,
# ot qroedy F wem@ w1 ogwdA w
Fftamgmload s faww
FW T g ¥ 3T I10E gaEqy, 5 fawwe
T W At gaar Fwent @
NEgT@aE@ATTET @ afs
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Ft W g S & fAmr § gren-ueay
&Y s wew A% g% & ) st faow
Tq ® FgN ¢ 5 g WE #1 oaw-
FTT 1 TEAIHI 34 &7 €@ Gl ¢ |
st g7 FISEI F1 AR 5w
T g § &, safey gam 945 7 10
grie 1 9 dfer gmid § Sed w0
g% & e ) gHET |

& wod st s wwar g R oww
T3 &1 frdt 301w A1 2T &1 araman
@ § wifs ag wfe & 3o & i -
aAT ¥ AR § 9 fa¥w oumedr # owE
ot gfqem &, sawr qfg adf wv g
TEHT G §@ g ¥ Q1 A AR faw
o 9T & | ¥feT & e ¥ FgAr =wgar
gfRgmm® ar § 19 s@ad #
truae # N agw qam femr mr g
Jai @ fear § SO & feAeq
st age W g §—fF -

“Though it has been the settled policy

of the Andhra Pradesh Government

to faithfully implemsnt the terms of
the agr , lapses

have arisen in the implementation of
the policy.”

77 93 =t WH i IAF fw
arfadi ¥ geamt 67 § 9% wgAT
gRx Fa & 5

““Althought clear instructions were
issued more than once for replacement
of all thess pon-mulki candidates
holding regional posts by appointment
of mulky candidates and time fixed
for this purpose of replacement initi-
ally for three months and subse-
queatly for two months, it is unfortu-
nate to note that many non-mulkie
candidates are still to bs replaced
and now information is furnished as
to how many are replaced in spite of
repeated reminders.”

7 o v & afy ot fond
Arigvar a AR W E | qEw

Irll.
B 3
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[sft fa Ta]
FoEw AN ASTTT F e ¥ ag § fE
it afafe ar @ & fedr FRm
A &mF @A wifgh ar ag WY i
aF "4 T4 fear T g1 =t & wfea,
Warw Afeas, w1we U wifeer 94-
wafea & o fF oF a3 anfeac §
NI G F, A A IS T 9,
g Arsgr & s

“The net Telengana surpluses, after
taking into account the capital ex-
penditure in the two regions, loans
and advances and the activities of
the Boards and Corporations, etc.
works out to Rs. 34.10 crores for the
same period taking into account all the
clarifications as above.”

7g 34 7%, 10 wre wfafom v
ot ¥waarEr 9T @F g Wfgy ar g of
&< g gan | ag A7 FErgor T A
arry fad 1 AT I Y T AR E T
§ o fardas amdy, fowsd sosal w1 fadre
e g1 TN ga Al g ™ g
gfe ¥ =7 faews T A AIAR gXar
TR F a g & dur e § fE
qa R M @ ok § @A @ &
10 gt ¥ SA-ATRIST AT §,
fee ot gET ameH-FIY Wew AG GAT
i AN Asgaa g fe |7 M
e afr, D v fegfonr, T am@
%Wﬂmal...---...

araAaY FT I AT § qER AT
# g ® 791 Rava & 7 GIET @R
AAY X T AT @ § 1 dar o !
AT S A dwAr g oar W R
OF & WA g, AL e ¥ v o
T 1 G ST A gaT 91 IW WRY
syt TfvaT AgE Tidt AT WY M
JEF NI er 5= w@r § 1| o
st gfu AgE Wit S gwm g
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T F A gy [|WH 51 N g @,
IHT W IR GRAT WF A7 | FW AR
ag anw Y 3AR gaw § o (gETaw)
ug W% 17 & | 98 99 arq § gafac @
g faeor @ § 1 o sl Ty @
Fa9 § ol §8 ST § Ag Al AWAR
S wY gE AG w7 ATEET § 1 G
dgez &1 ¥ fog, oA dgm wWAR
fou 7g s wgoar @ & f e oife-
¥l Sl S § Y QET w0 AW
F srrafcs AAe § gEasT g

o1 AW fo arrtady ot &7 yearT Far gl
A UF Igq & T H S qwqnaq g |
A G TEIT 117G AT AT @I
21 & uF JarEA T Fgar g 1 it
grFmatamy § at & A
& wAad & grg wy aan
F1E I Ag foar @1 agr S@-aRET
Iq €7 I FT A AT IAH) I9E ¥ A
F@rT W ST F wF AT T I
Wl az & @@ 9F | SfFw Y@ wgw
ggar § fr ogdr ¥ ok aww @ whw
ar=i § gfe T et & 1 3f oy o
¥ wwma A gw a9 awfy ¥ ofa F@
& oY 7g argerw gFT

oy 39 fF o Rw @ wwg N
wed v @ § vF g fedt o
Tafifas v s R gw A & 1 -
Mifow N & afT ag Mo adf §F @
& | gl T O, q@i T @A AgEm,
gy A faamel aar ZEL SN T
AT FTRE | 97 911 & g § wg
a9 agi W@ WY ¥ ww @ E?
e a1d 48 & FAwam ¥ qaw e
SMATRE | TFFL ? gk qifew
aTga A it %1 § f5 agi wifas gaw
¢, Tfas qare §, Qo & gwenr
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g afafeg S gwem & | T &1 @@l
& gAH! GHIAIA FC § | AT qA
T 07 79 ¢ 5 @ a1 gl ) e
O & for, g ax qIrsSt &1 FAEE
FA & fof, wow @i w1 WU
FO ¥ foq ag oot 74T 9 AT 0%
sfafafa aves agi 3% 1 ¥ @ S qar
#rT T T, AT gEAl & R ¥ A
At A 2w M v fs aw SR §F S
A § I W GATHIA @A B
Fifaw 50 | a8 wdEr |rd qifemie
1 w ¥ T2 F Jan w1 fowr o
Zqa! qte F1 0F WA=EAT AWST FA A
gAR | A S AR f F g @ sm A
FEES T &1, qF TAH A, A ;@
o7 w4t w5y § e qu s A 3 )
9 T AT F GAT Y A v g
& a1 AT & fF warT @A qw arde
Y ATY g9 F S F gFAT § 1 A
W F 378 a0 5 & ST W IW
ffer ¥ gommr smar § 1 feer Oy
farQErE & | ¥9 @ ¥ 9 W awedn
T FATHA BN, dg EOE W AdY
AT § |

18.54 hrs.
[ Sureaw wgam e gu |

gursqw wgrey, # wawan § & a-
WY ot FT 9 weaTa@ § W€ i wwen
wITH FY AR Al rasar g 1 K
o8 A ATE fGo § TEET §WdA WY
@ g A rgar g e o @ mer
YT FL |

SHRI CHENGALRAYA NAIDU
(Chittoor) : T oppose Shri Vajpayee's
Motion for sending a parliamentary com-
mittee to Andhara, If they wanted to go

there without any commitments or reserva-
tions, it would have been better.  Already
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Shri Vajpayee's people have started satya-
graha before the Governor's housc saying
that the Chief Minister must go. Already
they have decided on something not positive,
So how can they go there and help o ease
the situation.  Shri Vajpaye: has said that
there is fire there, Is it his inteation to go
there with 21 petrol tins ?

SHRI M. L. SONDHI (New Delhi) :
21 fire extinguishers.

SHRI CHENGALRAYA NAIDU :
The question is not only of creating confi-
dence in the minds of the Telengana people;
it is also one of maintalning law and order.
In 1956, when Andhra Pradesh was formed,
for Telengana some safeguards were given
regarding appointment and financial alloca-
tions, From the beginning, the Telegana
people were the Finance Secretaries and they
were allocating funds properly according to
ratio. But due to the backwardness of the
area, and non-availability of technical and
other personnel, the funds could not be
spent on the projects and the funds lapsed.
The amount of Rs, 36 or 42 crores is only
the lapsed amount,

Thery were only appointing mulkis in
the Telengana area but when they wanted
more development like more schools, hospl-
tals, etc., they could not get tralned teachers,
nurses, doctors, engineers, etc. So, they
wanted some non-mulki Andhra people to
come and develop that area. The Govern-
ment was not responsible for appoint-
ing non-mulkis there. The zila parisad
chairmen in Telegana area wrote to
their counterparts in Andhra area to send
more teachers to Tel na for appoi
S0, how can we charge the Government for
that ?

Now what is happening there is this.
The poliucal parties who wanted to take
advantage of this feeling in Telegana started
agitations saying that they are the champions
of the Telengana people.  Actually, they
are only interested in fishing in troubled
waters. The SSP Chairman, Mr. Joshi,
has gone there. Mr. Madhu Limaye has
gone there, Mr, Madhu Limaye himself is
like petrol. .

We talk of national integration and
appoint commitees for that. But in Andhra,
the Government was responsible for
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dividing it into two parts—Telepgana and
Andhra. You gave some safeguards to
them, maybe with good intentions. But
what has happened ? Now in his own
capital, an Andhra is not safe ; his
property is not safe, If a foreigner comes
to our country and stays here for 10
years, he gets our citizenship. But a
man coming from Rayalaseema or Circars
area cannot be a citizen in Hyderabad or
Telengana after 12 years. The gentleman's
agreement was that the safeguards would
remain for § years. After that, another
five-years period was given as extension
for the safeguards. Now more than 12
years have passed. For how many more
years is this to go on 7

19 brs.

Is it the intention of the Government
to separate us for ever 7 Deon't ‘you want
the people there to be integrated 7 Ifa
Telengana man had stayed in Andhra
and an Andhra man had stayed in
Telengana there would not have been
this trouble, In the name of safeguards
you have separated these two areas in
one State and you are responsible for
creating this trouble, We are not against
spending more money fn Telengana . to
develop that area. We are not against
giving more opportunities of employment
to thess people. But we are opposed to
any conditions being imposed. Hercafter
do not separate us, do not create this
trouble for éver and see that real
integraion is there at least in our State,
Today, even after twelve years an Andhra
man cannot get employment in Hyderabad.
If he wants to send his child to a cadllege
there he is considered as a non-mulki.
How long can this go on. I only appeal
to Government to see that there is no
repetition of this trouble and real
integration is there in Andra Pradesh.

SHRI K. LAKKAPPA (Tumkur) :
Mr. Deputy-Speaker, Sir, we have heard
the speech made by Shri Chengalraya
Naidu from Andhra with rapt attention.
I feel that he has changed his attitude
now because of his apprehension that Shri
Brahmananda Reddy is getting power-
intoxicated. 1 would like to point out
what Shri Chengalraya Naidu said on the
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earlier occasion. In the papers it was said 3

*Shri Chengalraya Naidu from
Andhra today pleaded for the
separation of Telengana on the
pattern of the proposed set up in
the Hill Areas of Assam ™

SHRI CHENGALRAYA NAIDU:
Even today 1 said that they can be given
more funds (Jnterruption).

SHRI K. LAKKAPPA : Sir, the
cat is now out of the bag. I can under-
stand his appprehension. An hon. Member
from Andhra who advocated in a different
manner just three days back bas changed
his attitude, What is the solution
proposed by my hon. friend, Shri Vajpayee ?
It is a werv peaceful solution. He has
suggested a parliamentary committee, a
committec out of the soverign body of
this country. Can we reduce the impor-
tance of this Parliament? Who else will
study the situation arising out of the
situation that has arisen in Telengana ?

Sir. the situation in Telengana would
not have been aggravated but for the double
game of the Congress which is going on
and the civil war which is going on in this
couniry. There are two groups in the
Congress; one waging civil war against the
other. The old syndicate wants io topple
the new syndicate which has been formed.
The new syndicate has been started by
Shri Brahmananda Reddy. That is the
position which has created this ugly scene
in Andhra, Andhra was the State which
started the integration movemsnt in this
country. Uufortunately, the attitude of the
Congress and the policies pursued by the
Government has resulted in this arson and
looting everywhere. There is the question
of regional imbalance, parochialism -and
also the problem of unemployment., There
is the question of economic imbalance in
addition to the danger of political imbalance
under which it is desired that every power
should be in the hands of the Chief Minis-
ter, Brahmananda Reddy. This is the
result of the Telengana in this country.

It is endangering our integrity which is
already in jeopardy. '
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1 would likc to say on this occasion
that such tendencies are growyng in this
country. I am coming from the State  of
Mysore which is the border State of
Andhra 1. am not pleading for the
of Teleng from Andhra.

pleading for the disin-

I am not
tegration of the country. The twelve years
of Congress rule after the formation of the
Andhra State has resulted in the disintegra-
tion of this country.

My hon. friend has suggested a peace-
ful solution of a parliamentary committee.
1t is not going there for playing any political
game, as is done by the Congress members.
It is going there for an on-the-spot study.
It will create a peaceful atmosphere there
for finding a new solution which will
strengthen the integration of this conntry.
With these words, 1 support the proposal.

sitwell TR ITEAT (F): TS
wareg, & ot qze fagrd aoddy ov &
s wgdt § 6 ¥ dudie wfafa @
Fiy 93w ¥ w6 Yo AR § 7 IEwT
T LA &, WA § 7 AW T
Ao 9ge §f @ EES AEg T E
f& gy geer wgw g §Tv faik
TF S § WOT AW T@H W AN
yaue g A9 N afew & Iow
FAM | 97 TG I F T gE @R
w19 & T § A agi o< Ty wiafa #
Yot 3w & wreszafa § andang-
R T8 T 98T ¥ & OF QoAAw FAT
FHFCE! § | 98 FAE 3@ Qow & fegq
FHam s @ g 39 &%) 7 EFS
foprgda et &1 & § | Qeew
A TR F 97 qaNg 9T 8
T I NS &1 G fFar aET )
witas 37 G fomatyge § da@
HAD wakzgan g frad 12 e
Hiaw 11 felda=w & oo §1 W
fraf g At aga wfes I
F T agl | e I 11 feae-
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T gE ¥ 9gAT 4 ) 5@ O g

“The Governor agresd with the view
of the Government that the proposal
of the Regional Committee was im-
practicable.”

“The GQovernor agreed with the view
of the Government that the recom-
mendation of the Regional Com-
mittee was outside its competence.”

at 11 fopiveara § f Gy a3

OF aa ¥ 97w At g 5w
i WTgT 7 7T 9 A AT FE IqY AU
g & gt EF e d
T A@ I AT FgAl, AW 53 FI
FAAT I UGS FAT L1 I@IT waEl
e qor @, ®le fea—i aawdt §
& S ¥ 731 9% Arwer Ifwmagt §
W AT 9 U ami ¥ I ek
4 U WfEd | wAgE HT dET
TE AT & | AT wIgw & O it
¥ aga & sferiat gt ) ... (swawm™)
R duT wd Agl fem wmar & A
g dWE war g1 wier IW W
1 S g ¥ a9 ¥ fag g afawe
g |+ {war mar

W AW S gR wEd § e d
§%2T Y § 99 9T HrS 1968 ¥ 80.4
FO¥ Ao K ®S gama 6K
31 #0s wig ¥ &+ g W HFG
Frg FY gAar ¥ faFmw T @, af=
7 yaw Er 1 w4 & g@qlg a7
FT WTIO AT AT I TS R A@Ar
UET g $ &7 ALY IfF #) g
T T fEed w1 ooF gEmA g
gagtfrs aOF ¥ I #1 4G e @y
gafen Ty afdfeafa dar < @ € fawe
T wd | 39 & fod feely oifeariet
A F @Ay wied
F1 faia w3t 1
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MR. DEPUTY-SPEAKER ;
Prakash Vir Shastr,

Shri

SHRI SONAVANE (Paudharpur) : Sir,
let us apply closure now. It is high time
that we did that,

MR. DEPUTY-SPEAKER :
resume your seat,

Please

SHRI SONAVANE : We had sufficient
discussion on this.

SHRI  GADILINGANA  GOWD
(Kumool) : Two hours were allotted for
this.

SHRI SONAVANE : But we have a
right to move it. .

MR, DEPUTY-SPEAKER ; That Is all
right.

=it s e Test - (FT9E) IaTSAm
gy, 79 1 Fg ¥ @S & A o
g mifedi §T @ T N T T A
qTIE RaT § fE are R ¥ gafa-
oo & T & quardt @ T gank andt
qeraTat § | A At fo v ag
AT FT gOF T AR WA qF
IGT & wEAEw TOEA HOACH W
w0 3feT g & A T wq oA
e w7 § #g & W g f fow e
g1 & sifes sl wivw F3E F afw-
Iuw ¥ g AR I ¥ fwiw &
T 1g weary aifeq fear oo ar fs
wa: 9g afam w1 ¥ o faw s
o QT | 59F T Aw ¥ ey 9% qea
1 fram A0 @ | 3' & I A AR
Teui @ frwfor gam 1 @Y erew qoaT
N WA F FT qAfaT WY ATHA qC-
F & I AR IW 9T F 9w § faw
el #Y T AW L

WET A% AW T T § o9 aF
A RO & FWIC 9 qW ER A

APRIL 8, 1969  for Telengana situation (M) 340

AT ¥ wran 13 | W9 we
IaC I § ot gfow & Mfeat & ar ga
feft sFc g FAg g §1700 %
¥ 800 & i, fowr  ortar & sy
W & A ofew ¥ el o €, semaret
FaRCAIT TFEUE AR IAH A
ToTE= § ) w2 0% w9 S geafa
AW IFE N AT F qET ]
FUE ¥ & 47 A g T Ao §
g FT & wE & o feafq # g
far sze fagrdy aoddt ot ¥ asy gow-
riqd gw wEr & el wfafa &
frafr &1 &7 & Ter aw g Pw e
o= g g &1 3T e ag
famara sipm f5 @ae St fr sswfee
AT HS §, IW ¥ oF afufa gurk sdw
Tt g O froow &7 ¥ gt ww-
WS FT eqgT FO0 | @ ¥ AR
Y T FH F F72L 0F TG T8 F@E
fadai

ST d o R @i
Wisma wawrdsg s g fa
W <o ¥ fog ¥ ot assfa & amr
& IFT ¢ 7% | At aEw § | W s
agt ¥ g AAeA & gfag sk gEl oAk
qrafdi ®1 @t = W@ ) ¥ T e g
WA AT A WA WA A § gt WA v
Fez foar | aw fr WY ofcfefa & a=<
Tgh ATFT AT F W@ FA ¥ fog
37 91 wad gafeqa a1 fge a1

ham O o faeg § & sgm
SR g AR aE § % 9w a9t W gedw
afafs 1 s=afarf ag v sww @
R w fmm ¢ e s aw
@ @ ¥ P §gHa 9T | T@ W AT
afafa w1 fafor sar wfgg | &fFT e
7 g WA dWY g oaw aa
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AT § TEIT I W qWC F 994 g
fs 7g 91 97 swew =7 & afewmy
FT P | §G AT IT T AT A AqAT
foert o Y ssme F FAT | JeqAW
#gRT 7 fFT a9 F1 waAr AT IWHT
foedard 3 t g3 & o9 F PR \@Ew
g a1 77 yHI & on giafa w1 fmio
FT aFar § 1 F awwar § 5 @ s
TUE gH g § frow gEl F I
fasrrd et a1 @ fag & @ g
fae & & 3 wEEr 1 ow &Y g
#ag & g g fr st faaet &
HTTT 9T T A fagga & & o |
T T Wfgw 1 T fgw ¥ gwwt
frafa 3 1 qoTT et Tifgg

0 am fasiw ®7 ¥ & ag g
Srgarg & w5t 7% d9wn W R g A
9 RFTATR AT H O W ¢ ) Fram
¥ 3% fawvrm ax fedl) s fagg a=
78l faar | faarg g9% f§ svar 1 99
1 F19 g1 & feam qr ) i RI T &
A W BT THIL FT I T g AT
gfrag 3% fasmoacos v &
gma g W ¥ faere & T 9w
AW §3d@ T0F ¥ wig wRw A
FGL Q1T J9AT & fawrg o o faar
ST |

A F a7 I Ta g e fs
PRI 9 A AT AW FT AW AT TR
Tt ¥ aga fammdl o | 37 Faardiat
T qoemn f& 97 gw # Www
faafaaregt & wdw =Y fusar @Y 2w
e &7 & 9 g fawafaaren § 9 #
waw 37 ¥ forad § 1 afew ga I
ar® faenfaat 1 3gi o< s¥w adl faear
219 f5 @ig A& gl @ IS
&7 & famafagat ¥ g39 fae smar €
wiramfar s9 ¥ WA T =F
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sfafar qar grit & 1 36 axg foew g
y&q T §, e fafrec d, s a1
9% § 1 qafew afa sfagw & Yo &1
97 &, famafaareg & qigg sleer wi @
¢ o gER A% fagd fadRrd & @
o wim aAFE I N TF
T ¥ AR T ATAST FeIT g TE |
wfer ¥ w51 38 & fF 37 @ it
F1 = ¥ @Y gu gH 91T 99 F A
oF fawamy smAT =fge |

gt a%F 7g sty afufa F1 avvq §
yfvaw a o graww § & ag sgar S
g 5 s @t @ wwda afafy & fraiw
FT @ I FIA g VN1 F WRIeA
F 7 Ag fadm o gEw g9 @wdw
afafa & frafa +1 99 ¥ qerony ag &
f& d=ar § gt fgarens wafa # wrear

@ ¥ FYfiee a7 ¥ @Y ¥ AR

qT AU T T | WA ¥H FELA
wfafs & fawinr & go7 F1z® FT 7 F
= #1 fF & g FF F7 7T A 9T
#re &t gafag ged afafs 1 g
#AEF § |

drae ¥ wgr ag & e ol
¥ gwdim afafe & fade e &, fadiw
&7 ¥ faddt g=f § § fom o=, & gawid
F vmer fadw faar & 5@ #10F T2
Frorag ¢ fe 9% waw g @ 5 wE
gt Todl ¥ o wgt gard eI § agt
F fog off 5@ e w1 g afafer
T T w7 | wfey @ @ x5
F I I T YW WL 9K HEAT
wifge | @& wadm afafa 1 fofr 51
FIW AT B AW FA ST
q9g® U™ FE1 Afgw

SHRI K. SURYANARAYANA
(Eluru) : Mr. Deputy-Speaker, Sir, afier
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hearing all the argnments advanced by our
learned frlends from the Opposition, I find,
there no new thing that has been advanced
by them. What the political parties are
saying in Andhra State, in Hyderabad, have
be:n repeated here by them in Parliament
That is all. Instead of helping the State
Government and the Central Government
to bring down the agitation there unneces-
sarily raised by doubts, they have repeated
all those things. We have no specific
figures available from regional committees
which have been appointed. The opinions
of their Chairman are on the subject. In
Telengana area, there is no difference of
opinion from any region that something had
happened without the knowledge of the
people, right from the persons who were
there in the responsibility, from Mr,
Sanjiva Reddy to Mr. D. Sanjivapya and
Mr. Brahmananda Reddy. WNow, they want
to create something against the present
Goveroment, or something like that, taking
advantage of the political groups in the
State. They are rep:ating and arguing these
things here.

As my hon. friend, Mr, Naidu said,
instead of putting things to normal, they
are taking advaantage of the political groups
in the State and arguing the things here.
Any individual can go there. Therc 1sno
expense involved. We all have got the
railway passes. Nobody has objscted to
any Memb:r going there. The State
Government is prepared to give any help to
them. Already some of the party leaders
have gone there and they have submitted
their own information to the Government
also. In a useful way, to settle the matter,
the Government of India, to start with,
have invited some people within the party
to resolve the group politics or something—
much has been argued about the group
politics by Mr, Lakkappa and other
friends—and, if necessary,  there,
is help from other political parties to
resolve the problems there, certainly,
they will iovite them. BSo, I request oa
behalf of the party, on behaif of the friends
from Telengana and Andhra Pradesh, don’t
trust any other committee or anythiog like
that, If there is dissatisfaction, if solution
is not found out, Mr. Vajpayee may raise it
and we are all to support him. That is my
request to my learned friend, Mr. Vajpayee.
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He has no case now for it.
him to withdraw it.

SHRI TENNETI VISWANATHAM
(Visakhapatoam) : 1 think, the purpose
or the proposal contained in Mr. Vajpayee's
Jmotion has not been properly uaderstood.
My own impression is that, however weighty
the arguments advanced on the other side
jmay be, the arguments advanced on this side
'are weightier... ([nterruption)

AN HON, MEMBER : Mr, Chavan's
is the weightiest.

SHRI TENNETI VISWANATHAM : 1
am sorry, they are analysing every one of my
words.

I would appeal

I agree to that proposal because I am a
man of peace. More than iwo months ago,
I suggested to the Home Minister to appoint
a Committee of judges to go into these
complaints about large scale violations or
non-implemeatation of the safeguards, but
he was pot pleased to agree to that, Even
now I repeat my suggestion. Instead of one
side saying that the safeguards were violated
and on the other side, the Andhras saying
that no injustice has been done and all that,
let us have a Commitfee of judges to go into
them. Let him consider that even now.
This is apart from tomorrow's meeting or
the day after tomorrow’s meeting with Prime
Minister, etc. . This has also no connection
with the Parliamentary Dzlegation. A Com-
mittee of jodges to go into these matters
should be appointed in order to create con-
fidence, as several members, including Mr.
Maidu, have said. I could quote figures
about expenditure and development. Things
are not so bad as has been represented.
Even if I am able to quote all the figures,
there is mot much use as there is a loss of
confidence and that confidence cannot be
restored by any step taken by the present
Government. There is no dobt that the
Cheif Minister of Andhra Pradesh has
taken correct steps, but long after the event.
He has sent the fire engines after the houses
have been burnt. What is the use 7 There
is no confidence. ‘Therefore I ask the
Home Minister to restore confidence.

As a second step, as a man of peace, that
I am suggesting is that this motion might be
accepted because, after all, it is a Parliamen-
tary delegation ; it is not an investigating or
inquisitorial body. If some of us have
already expressed opinions, leave out all
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those who have expressed opinions. I have
also expressed my opinions. I may not be
included. But here are 50 or 60 **Independ-
ent” members who have not expressed them-
selves one way or the other, whose minds
are impartial. They should go not only to
see how far the safeguards have been imple-
mented and what further protection they
require but also to see what proteclion is
tequired by the others because, as some
members have said, even the Andhras reg-
uire protection ; the Andhra people who
are living in Hyderabad and other areas
also require protection. I am getting a
number of letters to that effect. The Parlia-
mentary Delegation will be able to see and
hear both the sides ; they can visit all the
places, both this side and that side, and
make a proper impartial assessment, What
I want is an impartial assessment and not an
assessment of committed opinions so that it
will help the Parliament to come to a proper
conclusion in solving the question. ~

As far as the meeting on the 10th is
concerned, some of us have actually said
that the Congress house should be put in
order. Therefore, I do not want to find
fault with the Prime Minister for having
invited only the Congress people for that
mecting. Let them take the full responsi-
bility and arrive at soms solution. We are
willing to accept any solution which will
keep the Andhra united. the Telengana
satisflied and make the entire Andhra Pra-
desh prospzrous. This is all my plea.

SHRI J.B. KRIPALANI (Guna) 1 This
is a very simple quastion. The facts are
admitted that certain agrecments that had
been made at the time of Andhra becoming
a separate State, have not been carried out
in practice. This is veay clear. It is ad-
mitted. What is required is a remedy and
who shall provide that remedy. Can a
Parliamentary Committee provide such a
remedy ? Evidently, they cannot provide
such a remedy. Can they bring about a
peaceful atmosphere 7 Yes, they can, pro-
vided all sections of the Parliament were
united on this issue. Oae Communist M:m-
ber said that Reddy—they are all Reddies
and their pames do not readily come to my
mind —Shri Brahmapanda Reddy, the Chicf
Minister should resign. That means that
one Party has already made up its mind and

Jor Telangana 346
Situation (M)

I am sure other Parties also likewise have
made up their minds on this issue. Such
a jumble of people—will they bring about
a peaceful atmosphere in that agitated region
of Andhra? This must be left to the
Government to deal with, If it is a law
and order question, it must be dealt with at
that level. If it means that there has been
some injustice done, that injustice must be
rectified and 1 submit it cannot be rectified
by a Parliamentary Committee.

SMT. SUCHETA KRIPALANI : Very
good. (Interruption)

ot o T oy ST §F T
31 b e A

st e Ao wyowr @ # WA 2
f arad o # aw A€ AT @)

SHRI RANDHIR SINGH (Rohtak) :
That shows devotion to the Party,

SHRI J. B. KRIPALANI : What I
was saying was that all these things are
happening. The Government of India, the
central Government has to make up its
mind. What is its policy in such matters 7
Are they prepared to have some more
independent regions or are they thinking in
torms that sufficient division has taken place
and no more division will be allowed. They
must make up their minds. They must
not wait till there are riots, till private pro-
perty and public property are destroyed, till
innocent people suffer, till some foolish
pzople go on strike and die. They must
make up their minds as to what is their
policy. A Maharashtrian friend said just
now that in Maharashtra they are a peaceful
and reconciled family., I doubt that. If
that be the fact, there would have bzen no
firing in Nagpur and in some other areas,
There would bave been no complaint in a
backward area like Konkan. They are very
much mistaken that there is peace in
Maharashtra. It is a temporary peace. It
may or may not last, They must not under-
stand that there is peace in Gujarat. They
must not understand that there is peace in
U. P. Let these regions who want separa-
tion, bz separate once for all so that we
have no problem in future of public and
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private property being destroyed and law and
order being violated. My charge is that
this Government is unable to come to a
proper decision. They do not decide on
principles, but they decide as occasion arises.
Let them make up their minds that there
has been enough division in the country and
they are not prepared to have any more
division. L=t them decide that those regions
which want to be dividesd can become
separate States provided they cut their coat
according to their cloth and the Central
Government makes stringent rules about
the central help to be given these regions.
Let them have their own arrangement if they
like, but it must be made clear that the
Centre shall go so far and no farther.

SHRI A. S, SAIGAL (Bilaspur) : Why
don’t you suggest that India should be
divided into five parts ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Mr, Deputy
Speaker, Sir, during the last nine days...

SHRI J. B. KRIPALANI : 1 hope you
will answer my qusstions. What is your
policy, whether you want to divide the
country further or keep it as it is today ?

SHRI Y. B. CHAVAN . If the hon.
Members show some patience, I might
answer all their questions. I was saying
that in the last nine days, this is the fourth
occasion we are discussing Telengana
matters.

SHRI S. M. BANERJEE (Kanpur) :
Let Mr. Brahmananda Reddy resiga.

SHRI Y. B. CHAVAN: If that was
the purpose of the discussion, certainly it
has failed.

SHRI S. M. BANERIJEE : At least his
pame must be changed.

SHRI Y. B. CHAVAN ; [ was wonder.
ing what is the advantage of repetition of

these debates. That is the question I was
asking myself. But, [ must say that all
these di have ded in demon-

strating a basic unity of approach towards
the problem of Telengana. By and largs, I
find that all the national parties and the
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important lcaders have opposed the separa-
tion of Telengana from Andhra Pradesh.
This is one very good contribution of all
these debates which have taken place here.
For that, I must thank all the hon. Members
who have participated in the debates.

Sir, Acharya Kripalaniji asked me what
is our policy. Our policy is not to divide
the country any more. But, at the same
time, nobody should bz complacent. Even
Maharashtra should not be complacent. The
question of regional imbalances and the
psychological problems do exist in different
parts of the country and the administrators
and the leaders of political parties will
always have to bear in mind that these
questions will have to be tackled with under-
standing, sympathy and confidence.

Now, I come back to the basic
question which the hon. Member, Shrl
Vajpayee has raised and that is, the

appointment of a Parliamentary Committee
to go and study the probem of Telengana.
Ttis a limited question which iIs before
us. He has also raised some other
questions which I would answer straight
away. Nobody doubts the right of
Parliament to appoint a Committee. As
far as the Parliament’s right to send its
delegates to study problems in certain
areas is concerned, of course it is there.
But the only question is its utility under
the circumstances that exist. Last time,
I mysell welcomed sending of a delegation
for Naxalbarl. 1 agreed, hon. Vajpayecji
agreed and the Speaker also agreed. But
we know what happened to that Delega-

tion. It is not a question of my
agreeing, his agreelng or the Speaker
agreeing. Ultimately, it depends wupon

the practicability and the use of such a
Committee going there.  Therefore, my
only approach in this matter is that this
committee, as I see it, is mot likely to
contribute towards the solution of the
problem as it Is expected of this Committes,

Here, at the sams time," I would say
it and say it with all the emphasis at
my command that the Government’s
approach in this matter is certainly to
find out some sort of a conmsensus in the
country. When We say that we do not
propose to send a Delegation, the idea is
not to exclude the Members of Opposition,
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SHRI VASUDEVAN NAIR : What
are the concrete proposals for consulting
the Opposition ?

SHRI Y.B. CHAVAN: I would
like to say here that the Government has
decided that the leaders of Opposition
will be called in a meeting to discuss
the matter before the meeting of the 10th,

19.35 hrs.

The Prime Minister will be glad to meet
Leaders of Opposition. This is our public
invitation to the Leaders of Opposition. Cer-
tainly we want to discuss this matter and we
would like to understand their points of view.
Qur opposition was merely to the propasition
of sending a Committee from here because
in the psychological atmosphere now prevai-
ing in Andhra Pradesh and Telengana, such
a Committee would not help. I myself asked
for some time to consider this question. If
1 had no doubt or hesitation about it, pro-
bably I would not have asked for time., It
is not that I changed my mind because Shri
Brahmananda Reddy said something. At
the same tims, what Shri Brahmananda
Reddy said  has its own impor-
tance. When I say pros and cons have to
be weighed, that was one of the pros and
cons. [ am not saying that it was not con-
sidered. But, sir, the polat is very clear,
I still feel that sending of such a Committee
is not likely to help. 1 am very clear about
this matter,

Hon, M:=mbzr Shri Vajpayee sald 1 Why
is it that we are involving the Speaker in the
conference on the 10th ? we have not invited
him as a speaker We hawe not invit-
ed him as a Congressman, But certainly
Sanjiva Reddiji’ an ex-Chief Minister of
that State and he had associations with the
problems. He was one of the signatories to
the Gentlemen's Agreement, He has associa-
tion and knowledge of problems. He enjoys
unique position in Andhra Pradesh and Tele-
ngana, We wanted to be benefited by his
advice in the matter. It is not as Speaker
that we are trying to involve him in the party
politics.  This is only an incidental explana-
tion which I thought I should give to Shri
Vajpayee,

May I request Shri Vajpayee that now
that there is really speaking no basic differe-
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nce between his approach and my approach,
he should not press for division at least on
this issue ?

SHRI J. B. KRIPALANI : My questions
have not been answered, I did not want to
interrupt the Home Minister. My experience
shows that the Government yields to pressure.
Government should say that they will not
any more yield to pressure. Whatever may
be its nature, they will put it down, and with-
out yielding to pressure they should put
down any agitation. I also want to know
whether the Government will make rules as
to how Central help is to be given to the
States.

SHRI Y. B, CHAVAN : Kripalaniji has
his own way of saying things and I have my
own way.

ot wrw fagrdt s (FmTAGR) ¢
FTeTe AERT, WA ¥ uwoad ¥
Fgar I QU wfemr & gy oW
mrg @ am & for darc @ ¥ §
feddmm Sy g ox FRme v @ #
forr g afew & amg A Famre fadwr
T gvgr oo afz 1y FEer 97y
favar ST 1 gAg w0 AT @ A
HrATT AT qAT AN Fgar, Afw
gt fs w w fog =¢f e

@ A7 |

IureTw  wERT, AT 10 ave F
5% &1 qrlow FAF AeTw F@ Al
& fasme aff &, dfer sw= A4
aeg #Y gaear 9T faae F@ & foRr
5% FC AN fadeht 7= A gEar I
FTE qE AR W FT g9 VT T4
F 9T ¥ TR o qfcemas adt g
qEH AT o FAYARTH F FAS Y, A
wWAa g fF sx Ao WA A
Frag a4 dz5 ¥ garn Ifww @
ok v ag @ wx A@N, g IE
weg & fo o wawg oA

-rd
mH
T
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W HY A FECFTL R | AT Mo Hafry
WoATasg ST ¢4 I AP A
g A grawmEar A ¥ gfr IR
foq sz &, 7% @ wfwr &7 e
Ay A I wEw ¥ gAWT
Fa FT AFA § AfFET F A A F
FHraAAT $1 BT AT IAF AT gAR
oFT B At FA, TP FvE A
agr

Iy AFET, FAF I X ug
FEl & fF @Edm T WA T AT
& rm wifF W™ A A T
A1 fe o @ g
3 @t gfrarht wars T # wrf e
@) § S s gg @0 3 s @0 F qEAT
g fF @fe % o T a1 S agEsR
e F g HAr qAy TEweAr qwr g ?
wivr M owFwr a@ ) SEd fer s
fedlt geg WY ®1 afeam S q®Q
g at F A8t guewm wiwg 9l SR
FIE g1 FO | (TEAIH) FGETF
wm“rmwmami’rmﬁ
gt st adff @ R w@dw 2 fe
® A 3 s fF @ awg & afafa
8 o g Fmaf A & awr o faen
am feu s =wra ¥ gem WA
off ITAT ITH F Iq IHeT H FUEA
st P f5 = g *v sfafa Joa
ATFH & ArFafeE qmEt & g@a g
I am @1 78 femr Afew ag @
sz 75 g0 &4 afafs A7 asy
§ v g fr feafa ewse &Y, ag
aga w~ar fear ) g& fte oo Fo &
AT oY FEATIUH F1 W) G FFT A
= fe gag #Y 39 ww F1 gy €1
Worx ¥ 2x€ amafa A & gwdt ) ww
feadr aedl ¥ a0t q@ 7 @mA
Faar g wier W s A afafy
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1 A7 &1 fady &7, Wy W A
#1 a1 Ifezar ¥ 1@ #T fraw fwifa
FQ ¥ a0F AR Iww ff W
& & 1 gur A adlafer g @A
wifgy | et st wwa wwdm afafa
I FT FAAT F qrY gEIH TqIT FLAD,
qg WUI FT FHFTT AU A AR

oF am I8 § FH TE fF o
oA A & qeT g% a4 & ar fiee
wady wfafs dvw F o F o faww
Navm 1 gw aed § 5 9T ¥ wwer
%% g, oE & Aqe @ gamar o
&%, ASAET & Aarni ) fazaw #F foar
AT AF AT AT FP WEAATAT FT WA
foar wr &% | @@ ¥ fou Ot @t &1
e fazae § &9 &1 S frew e,
femrmrd #98 A g w@TE
T zafen @@ q@g § o9+ 9EO0A 9T,
fnam 7@ wU=

MR. DEPUTY-SPEAKER : I have

dispose of the amendments Nos. 1 to 3 ark
the main motion.

SHRI J. MOHAMED IMAM: I seck
leave of the House to withdraw amendmsants’
Nos. 1 and 3,

SHRI K. LAKKAPPA : I seck leave of
the House to withdraw amendment No. 2.

Amendments Nos. I to 3 were, b}L
leave withdrawn.

. www fagrd avadd : & "
ot gqafa & S wearw arfre Ay
g g1

MR, DEPUTY-SPEAKER ;i Has

hon. Member, the leave of the House tj
withdraw his Motion ?

SEVERAL HON. MEMBERS : Yes,

The Motion was, by leave, with-
drawn.

19.44 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday, April
"9, 1969/Chditra 19, 1891 (Saka.)



